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MATTERS UNDER RULE 377

(i) Distribution of Surplus Land to the
poor for effective implementation of
the 20 Point Programme
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(ii) Measures for stopping felling of green
trees in Purnea and other parts of
Bihar
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(iii) Shortage of Application Forms with
the Union Public Service Commission
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(iv) Need for arresting the declining trend
in export of canned fruit products to
USSR

SHRI S.T.K. JAKKAYAN (Periyaku-
lam) : The U.S.S.R. has been the tradi-
tional importer of Indian canned products
like juices, jam, pulp, etc. from the annual
average of 8,000 to 10,000 tonnes, this reach-
ed 47,000 tonnes in 1982 and the value was
about Rs. 38 crores. But unfortunately in
1982 a disturbing trend started in the sense
that the USSR started making claims against
Indian suppliers on an average of 109 to
12% on the grounds of defective packaging,
denting of cans, etc., though the Indian
suppliers did not receive any such claims
from other countries to whom they have
exported processed fruit products,

In 1983, the USSR buyers have slashed
their purchases to 28,000 tonnes valued at
approximately Rs. 22 crores. Even here,
they have been shifting their grounds in
respect of shipments. First, they wanted the
shipments to be effected only after July,
which has been postponed to September,
1983. Suddenly, now it is reported that they
want indefinite postponement. Any further
postponement of shipment means decima-
tion of this industry as a whole because the
products are perishable. Secondly, the sub-
sidiary industries engaged in can-making
and such other inputs would also be closed.

It is suggested that the Government should
try to arrest this destabilising trend by imme-
diately initiating mutual discussions for
arriving at an agreed solution, so that the
situation within the country is not further

aggravated.



